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आदेश /O R D E R 

Per Bench(Oral): 
 
 This assessee’s appeal for assessment year 2015-16 arises against the 

Commissioner of Income-tax (Appeals), Patna’s order dated 12.09.2018 passed in case 

No.CIT(A), Patna-1/10167/2017-18 involving proceedings u/s 143(3) of the Income Tax 

Act, 1961; (in short ‘the Act’). 

   Heard both the parties. Case file perused.  

2. The assessee’s sole substantive grievance challenges correctness of both the lower 

authorities’ action adding cash deposits made in ICICI Bank account to the tune of 

Rs.30,57,000/- as unexplained u/s 68 of the Act. Learned authorised representative fails 

to dispute that the assessee could not explain the source thereof during the course of 
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assessment. He seeks to pinpoint the fact that the CIT(A)’s order affirming the impugned 

addition has been passed ex parte and therefore, the issue deserves to be restored back as 

the assessee would be able to prove that the amount in question as belonging to the Bihar 

State Food and Civil Supplies Corporation’s (“BSFC”) outstanding dues against supply 

of paddy in the taxpayer proprietary business under the name and style of M/s Jai Maa 

Modern Mini Rice Mill.  

3. We find no merit in assessee’s foregoing plea. The fact remains that if we ignore 

the CIT(A)’s technical reason of having passed his lower appellate order ex parte, it was 

very much incumbent for the assessee to file the necessary details pertaining to business 

dealings of M/s Jai Maa Modern Mini Rice Mills (supra) with “BSFC” by way of cogent 

evidence which was not done in the course of assessment as well as in Form 35 pleadings 

raised before the CIT(A) forming part of the case records. The said bank accrual also 

appears to have not been disclosed at assessee’s behest. We thus reject the assessee’s 

above-stated arguments and confirm both the lower authorities’ action making the 

impugned addition.  

3. This assessee’s appeal is dismissed.  

 

Order pronounced in open court at the time of hearing on 16/09/2020. 
                                
 
        Sd/-       Sd/-      

            (A. L. Saini)                    (S. S. Godara) 
      Accountant Member      Judicial Member 

 
Kolkata;   
Date:  16/09/2020 
RS  
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आदेश कȧ ĤǓतͧलͪप अĒेͪषत / Copy of Order Forwarded to:- 

1. अपीलाथȸ/Appellant- Mr. Mritunjay Kr. Nirala  

2. Ĥ×यथȸ/Respondent- ITO, Ward-3(3), Aurangabad  

3. संबंͬ धत आयकर आयुÈत / Concerned CIT  

4. आयकर आयुÈत- अपील / CIT (A)  

5. ͪवभागीय ĤǓतǓनͬध, आयकर अपीलȣय अͬधकरण / DR, ITAT,  

6. गाड[ फाइल / Guard file. 

 
//True copy// 

                                                                                               
By order/आदेश स,े 

 
  Sr. Private Secretary, ITAT, Kolkata.  

                    
  


